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been passcd by the Lok Sabha and 1~ pending
consideration of the Rajya Sabha,

-» MANUPACTURE OF HEXAMINE AND
FORMALDEHYDE

"77. SHRI ARJUN ARORA: Wil the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to statc:

(a) whether the Atul Drug House Ltd,,
has been issued a lgtter of intent permitting a
substantial expansion for the manufacture of
Hexamine and Formaldehyde;

(b) if so, whether as pre-condition the
above firm has been asked to reduce the foreign
holding in equity capital to 49 per cent;

(c) whether the above condition has been
complied with; and

(d) if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY): (a)to (d) A letter of intent
had been issued to M/s. Atul Drug House Ltd.
for regularisation of the expansion achicved
in the manufacturing capacity of Formal-
dehydc and Hexamine at the Vapi plant. A
reduction in the foreign equity has been im-
posed as a condition for conversion of the
letter into an industrial licence. The fum has
contended that in regard to the specific proposal
no fresh issue of capital was necessary and,
hence, in connection with this scheme the
foreign equity could not be reduced to a lower
figure. The letter of intent has not so far been
converted into an industrial licence and the
case is under examination,

ActiviTies of CIA 1IN INDIA

*78. SHRI K. P. SUBRAMANIA ME-
NON: Will the Ministe1 of HOME AFFAIRS
b. pleased to state:

(a) whether the attention of the Govern-
ment of India has been drawn to a recent des-
patch 1n “Washington Evening Star” from its
New Delhi correspondent Mrs. Henry Bradsher
to the effect that the CIA had a vast intelligence
net work in India;

(b) if so, whether Government have any
information of the activities of this agency;
and if so, what;

[16 MAR, 1972

- fo Questions 38

(¢) whether Government have taken any
steps to stop the activities of the CIA in
India; and

(d) the steps taken by Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR}
K. C. PANT): (a) No, Sir. Government have,
however, scen a report in the Indian Express’
dated 20th Januvary, 1972, which refers to the
despatch of Mr. Henry Bradsher, published 1n
the ‘Washington Evening Star.

(b) to (d) Government certainly keeps a
watch on the activities of foreign intelligence
organisations, including the CIA. Government
has also made it known that such activities are
not conducive to the prcmo ion of good re-
lations with eur country. However, Hon’ble
Members will appreciate that no public
interest would be served by Government dis-
closing the details of what it does to counter
such activities.
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TINVESTIGATION INTO THE DFATH OF
DR. VIKRAM SARABHAIL

*7). DR. BIIAT MAHAVIR: Wil the
Minister of ATOMIC ENERGY be pleased to
state:

(a) whather any investigations have been
made by Government into the reported doubt as
to the unnatural death of Dr. Vikram Sarabhai.
(b if so, what has been the outcome
thereof; and
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() if no such investigations have been
made, what are the reasons therefor 7}
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+[THE PRIME MINISTER AND MINIS-
TER OF ATOMIC ENERGY (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) and (c) The investigations made by the
Kerala Government revealed that Dr. Sarabhai
death was due to natural causes.]
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TIPERSONS DETAINED UNDER F 831 N11a1 Com-
MODITILS ACT

*30. SHRI RAM SAHAIL: Wil the
Minister of HOME AFFAIRS be pleased to
state the number of persons apprehended in
Dethi during the recent Indo-Pak war for
defiance of law, charging excess rates or re-
fusing customers in spite of having sufficient
scock of goods and the number of persons
punished for such acts,?)
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to Questions 40
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T{fHE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

K. C. PANT): Persons apprehended for: !
(i) charging excess rates 39
(ii) refusing customers inspite of having

suffizient stocks of goods 18
(iii) defiance of law—non-display of
stocks & price lists
ToTAL, 94

Number of persons punished:

(i) Convicted . 2
(i) Lincenses suspended

NATIONALISATION OF PAPER INDUSTRY

*31. SHRI DAHYABHAI V. PATEL:
Will the Minister of INDUSTRIAL DEVEL-
OPMENT be pleased to state:

(a) whether there is any proposal under
Government’s  consideration to nationalise
paper industry in the country; and

(b) if so, the details thzreof ?
THE MINISTER OF INDUSTRIAL

DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY): (a) No, Sir.

(b) Does not arise.

SMUGGLING OF ARMS AND AMMUNITION INTO
WEsT BENGAL

*32. SHRI SITARAM JAIPURIA: Will
the Minister of HOME AFFAIRS be pleased
to state:

TR EA® Fror , 18

(a) whether it is a fact that a substantial
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